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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL

11.0RDER DA n:) 5-11=2001.

Learned Lawyers fiar poth sideshave

aostained from Court work protesting against

-

the law and order incident at pu ri involving

lawyers and advocates

3
0]

he CAT Bar Association
have intimated in their resolution dated
5.11,2001 that according to the RrResolution
passed by the Oriesa High Court Bar Association,
they have ceased their court work till
10.11.2001,.Hon'ble supreme Cou rt in the case
of RAMAN SERVICES PRL TE LIMITED VRS, SUBASH
KAPOOR reported in J*,ZC(_'_:L(.E."ELP]"__)C/‘ 546
have deprecated the prac rice of Courts adjouming
ses on the ground of strike of the Ld.counse

In the 1last sentence of the Judguent, the

sc have onserved as follows:

#The defaulting courts may also de
ont tory to the contempt of
L]

cfficer of Orissa cadre with 1939 as his
sear of allotment.In this ©Original application
he has prayed for cuashing the © rder dated
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three Saw Mills of Jeypore Town but he could
nct take further action because the Conservator
0f Torests,Koraput intervened and instructed

him to allow the Saw Mills to mun even though

e Saw Mills are rmunning for previous five
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these matters (confidentially) to the Commnr,

cum Sec retary, Forest and Environment Dep artment
in his letter dated 77 65,2000 but without taking

any action on his report in the imougned o er,
applicant has been transferred on mala fide

grounds,

Law is well settled +hat wheh mala fide

h

is urged, the person against whom allegaclon O

0]

mala fide is made has to De impleaded by name

pear and

A,\ncervﬁtor |Df m‘f@b j\.’Jl ,Jt ouT j{"x(’-" 1’185 notc
il o O -
made him as a party by name.In view of this,his

3 14 A O At . of
lecation of bias ageinst the Conset vator Ik

cr

morests,Koraput can nNoc oe considered.lt is

1so to be noted that transfer order has Deen
issued oy the Forest Deptt, Respondent No.l
and the agglicant has nade no allegation of
mala fide against the transferring authority.
In view of this the contention of applicant
that the impugned order of transfer has Oeen
issued with mala fide intention is held to be
~ithout any merit and is rejected.

nespondent No.l in his counter has ! |

stated that during the incdmpency of the

Of l_az‘rv:
titioner as DFO(T),Je¥pc re,incidents 1
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scale illicit felling of green t

"

ces came to

the notice and on receit of report of ;on;:2vatoc
of Fore ts,as well as the report dated 27,6.2000
of the applicant referred to carlier,a committee
was formed_co look into the matter.lt is stated
rhat from the report of the Committee it was
noticed that the apgplicant as D, F.O(T) and his
subordinate staff have committed many

irreqularities in the matter of illicit felling

of green trees and transportation of such

. . k. N
timoer.That is why, the applicant was transferred
from the cost of DFO(T),Jeypore ON admini stra-

tive grounds as mentioned in the order of
transfer, From the anove,it is noticed that the
Departmental Authorities have noticed prima
facie lapse in the work of agglicant as DBS(H
Jeypore and that is why he has odeen transferred
It is not oren for the ~riounal to go into that
aspect whether the lapses have peen correctly
found in the work of the applicant Oy the
Departmental authorities. There is no mule

that the DFO can not De transferred even Deflre
completion of one year .AS the Departmental
Authorities have encuired into the certain
11legaticns of commission of {1l ecalities/
jrregularities by the a.plicant and his sunof-

dinate cstaff , the De; artmental authorities are

14
.itrin their rights to transfer the a.plicant,
No illegality can therefore be found in -the
im ugned order of t rans £ e i, XAGEAX XK KR ?0,

\ & vy
rRespondent NoO,l has also mentioned that in

the meantime the applicant nas al ready handed

over the charge of the post of DFO(T),JeypOre.
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ere is no mention in the c¢ounter if the
applicant has in the meantime joined his new
i— L
nost at sSundergarh but as the apglicant has
SHENSC A0\ xS
[ o CeswaeN Yo | handed over the charge of his post of DFO(TD)

Leth g vy .
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\ & ., “X‘) and &4¢ it is held that the transfer omer 18
%‘R\\ '

not liaple to be cuashed, the OA is held to

ye without any merit and the same 1s rejected.




